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PRIMARY GeLD 

1576. SHRI D. C. SHARMA : Will the 
Minister of FINANCE be pleased '" state: 
(a) wbetber any cases of holding of primary 
gold in private possession have been detec-
ted after tbe 31 st August. 1967; 

(b) if so, the details thereof; and 
(c) the action taken or proposed to be 

taken in I he mltter ? 

THE DEPUTY PRIME MINISTER 
AND MINISTER OF FINANCE (SHRI 
MORARn DESAI) : (a) Yes, Sir. 

(b) 113 cases involving 52,443 gramme. 
of primary gold in private possession were 
detected from 1st September, 1967 upto 
10th November, 1967. 

(c) The cases are at various stages of 
enquiry/investigation. On completion of 
these investigations, necessary action will 
be taken under Gold Control Rules and/or 
other appropriate Laws. 




